
Subject:-Litigation Reforms and effective monitoring of Litigation in Union territory of

JammuandKashmir-Appointmentofofficerlncharge(olC)Litigation'

GOVERNMENT ORDERNO:- 3275- JK (LD ) of 2026

DATED:- 05 - 03 2026

Sanction is hereby accorded to the appointrnent of Ms' Misbah Arjumand

Under Secretary, as Officer ln-.f,*g" 1OiCl t-itigution in case bearing T'A'

No.3088/2020 titled Sunil f"* Vt Stut" of J&K & Ors including Contempt

Petition. if any' pending rcfore Uon'tte Supreme Court of India/ Hon'ble High

court of Delhi at N"* o"rnii-noiur" rrirr, courr of J&K and Ladaklr/central

Administrative Tribunal or any other forum'

The terms *a .onaitionJof-uppointment of the OIC shall be govemed by the

provisions of Govemment Otatt No'tOZf -IK(LD) of 2021 dated 24 '03 '2021'

By order of Government of Jsmmu and Kashmir'

No:-LAW-OIC/3/2026
Copy to the:-

sd/-
(Achal Sethi)

Commissioner/Secretary to Govemment

Dated:- 05'03'2026
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Leamed Advocate Ceneral, J&K'

irii.ip"is""t""ty to Hon'ble Lieutenant Govemor' Raj Bhawan'

i"t", J""*"" fJ&K), Ministry of Home Affairs' Govemment of lndia'

prin.lpuf S."iou.y to Government' Power Development Deparfnent'

o""o,la o**"'"High Court of J&K and Ladakh' Jammu/Srinagar' 
.

;:':"tl' #;'.1"i'"nnt'ustice' Hish court orJ&K and Ladakh

Director Litigation , Srinagar/ Jammu'

law Offrcer concemed

Officer In Charge Litigation(OtC)'

,riuur" S""."*, ,o Chief Secretary for information of Chief Secretary

Private Secretary to Commissioner/Secrelary Law'

12. lncharge Website'

13. Govemment Order file

14. Concemed file.
6
B(Reyaz Ati 0

Deputy Legal Remembrancer
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Govemment of Jammu and Kashmir

o"oun Jli oi Law. Justice and Parliamentary Affairs
' Civil Secretariat

Srinagar/Jammu
t****


